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Judgement

Daya Chaudhary, J.—Application is allowed as prayed for. Crl. Misc. No. M-11082
of 2011.

2. The present petition u/s 482 Code of Criminal Procedure has been filed on
behalf of Gulshan Sapra for issuing directions to Respondent No. 2 to protect his
life and liberty from the hands of Respondents No. 4 to 6.

3. Learned Counsel for the Petitioner contends that continuous threats are being
given to the Petitioner but no action has been taken against the accused persons
inspite of making representation to Superintendent of Police, Panipat. Learned
Counsel further submits that beatings were also given to the Petitioner and the
Petitioner has also filed a complaint before Chief Judicial Magistrate, Panipat,
which is still pending.

4. Heard the arguments advanced by learned Counsel for the Petitioner and have
also perused the documents available on the file.

5. Although the argument of the learned Counsel for the Petitioner is that
beatings were given to the Petitioner but nothing is there on the record to show
that on which date beatings were given. Only it has been mentioned in the
petition that Petitioner has been called by Respondents No. 4 and 5 through
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mobile and threats were given to kill him along with his family members. The
averments made in the petition has not been made in the representation
allegedly given to Superintendent of Police, Panipat. There is inconsistency in the
averments made in petition as well as in the representation given to S.P., Panipat
and since the Petitioner has already availed an alternative remedy of filing
complaint, which is still pending before the Chief Judicial Magistrate, Panipat, no
directions can be issued. The petition being devoid of any merit is hereby

dismissed.
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